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Original A pp lication ho. 8C of 1?91.

Raj K um ar  M i s r a  Applicant.

v e rs us

U n i o n  of India &  otr-ers Respondents.

S h r i  Ajai K u m a r  Nigajn Counsel for Applicant,

Snri D,S, Jkandhawa Counsel for Respondent;

Cor  a m ;

Hon, Mr. J u s t i c e  U.C, Srivastava, V.C, 
hoxi. Mr. K. Obayva, Acfa. Member.________

(Hon. Mr. J u s t i c e  U.C. Srivastava/ V.C.)

Feel in g aggrieved against the non selection t o  the  

p o s t  of Extra Departmental Brancr.Post Master, the

applicant, after filing departmentalap.-^eal/application

and after r g  ection of w h i c h  he has ap pro a c h e d  t h i s

Tribunal. T h e  post of E D B P M  Daulatpur, Bhojpur^ dist ri ct  

R a e l a r e l i  w a s  vacant ana the requisition w?s sent to the 

E mp lo y m e n t  e x c h a n g e  for sending the n a m e s . F i v e  names 

w e r e  sent including the name o f  toe applicant, w h o  scwie

time before wes working in Aanganbari and it appeers that 

a few days oefore h e  t e n d e r e d  resignation but it has 

not Jcs en stated anywhere .

2. T h e  appli a nt v;as n o t  s electec ara respondent N o . 4

was  selected. According tothe eoplicent she w a s  not 

owninv, t h e  property in h e r  own name, whichis o n e  o f  the

essential qualitications aiti that she has p a s s e d  the



High School in III division w h i l e  the a p p l i ca nt has

p a s s e d  h is H i g h  ichoal examinati î n in II division.

3. Ac co rding to the respondents she w as holdinQ

1*5 bighas of lanu in her own n a m e  and T eh sildar has

also certified that her income was 6000.00 p e r  mjanfek>

anntim and she w a s  fulfilling other qu al if ica ti on s

and she w a s  having h e r  h o u s e  where thepost o f f ic e was fegi

being run. î ĥe hfs £urth;.‘r stated that h e r  husb an d m b s

is lecturer in Inter college and his salaJ:^y is te 4000/»

It appears th at  the rt gponaents h o v e  n o t  co ns ide re d

rules in the case of R^ma D e v i  and v;ere m o r e  interested

t h a t  t h e  p o s t  office m ay remain with t h a t  faiily.

4. In view of ab^ve the Li rector P o st al  services

or sane other suborainate nom in at ed  by h im is dir-.ctsd

to m a k e  enquiry th ?t  ^le appointment so raaae is in

accordance with law/ whd will m a k e  enquiry and l et it ^  

be cornpleted within 6 months.

5. Appliv. dtion stands a i s p os ed  of as above, ^ o  o-der 

as to costs.

. Membeir. V i c e  Chairman.
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